
0:&-587 of 1996 

1/27. 1' • 1996 Heard the learned counsel for the 

applicant. This application has beeIl  moved 

on behalf of 8 applicants praying that th 

may be irrple&ded :aS  applicant No.7 to 14'. Necessary 

amendment may be incorporated in the Original 

application. 

Heard the learned counsel for the applicant 

on the question of adrrlission. Admit. Issue notices 

to the respondents to file ccjen statement within 

four weeks. Rejoinder, if any, may be filed within 

two weeks thereafter. 

Heard the learned counsel on the question 

of interim relief. Isue notices to the respondents 

to file reply within a  period of two weeks. The 

matter may be listed on 11.12.1996 for hearing on 

interim stay. Meanwhile, the respondents are 

directed not to deduct the pay for the strike 

period of October,1996 from the pay  of theap1icants 

till 11.12.1996. It is made clear that this interim 

order shall be applicable to the errployees in the 

Bihar Circle only. 

Requisites to be filed today. 

Ccy of the order may be supplied to the 

learned ounsel for the applicant. 	•0 

j-jS a ) 	 ( V. N. Mehrotra 
Member ) 	 Vice_chairman 
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I 2./ 11.12,96. 	Shri S.K. Sinha, the counsel for the 4 pplicant. 

cPS/ 

3./ 22.1.97. 

IC 13 

None for the respondents. 
3 

No reply has been filed on behalf of the respndents 

	

so far. List 	on 22.1.97 for disposal of the  
1~~ e1v 

interim 	In the meanwhile, the interim Order 

dated 27.11.96 shall continue till that date, 

(V.N. Mehrotra) 
Vice-cháirnan 

Shri R.S.Prasad, the couns&1 for the applic-nt. 

Shri J.N.Paodey, the Sr. Standing Counsel fOr the 

respondents. 

,The learned Sr. Standing Counsel prays for pne 

month further time to file reply and written sateme1,t. 

Time is allowed. List it on 4.3.97 for hearing.on 
interimi/ 

interiri matter. In the meanwhile, the/order d.ted 

27.11.96 shall continue until then. 

- 	 - 	 (v.N. 11etrotra) 
Vice-chairman 

None for the Applicalt. 

Shri J.N.Panaey, counsel for the responc1ent. 

Reply has been f ilEQ on beh&lf of te 

responctents. Rejoirier; if any, may be fil€i within 

- 

	

two weeks. 	- 

List on 28.04.1997 for comPle.tiono:f plactings 

before Eegristrar. 

(S 

 

	

Member £) 	 vice :2' 
// 

I 



r 
5/28. 5. 199' None for the parties. W/s has been 

filed on behalf of the respondents. Rejoinder 

to the written statent has not yet been filed. 

Put up on 15.5.1997 for filing rejoinder, if any, 

as a last chance. 

Dy.Registrar I/c 

6/15.5,17 

IN 

None for the parties. W/s has been filed on 

behalf. of theøfficial respondents,,. Rejoirder to 

the W/s has not yet been filed though sufficient 

time was given therefore. In the circumstances, let 

this application be listed before the Hon'ble Bench 

for direction on 28.5.1997. 

( S.P.Sinha ) 
- 	Dy.Registrar I/c 

TO None for the a'olibant. 

Shri J.N. Pandey, the learned Sr. Standing Counsel 

requests for three weeks time to file additional U/S. 

Allowed. The applicant may file rejoircder tithcn three 

weeks thereafter. List it on 1.3.97 for direc i\on. / 

(V.N. Ilehr tra) 

Vice-chairman 

W/s not f ileci so far. Four weeks further time is 

allowed for the same. Rejoinder may be filed within twi  

weeks thereafter. 

List for direction pn 22.09.1997. 

(VN\i'ehrotra) 
V ice-Chairman 

7.1 

4 
) 

8/01.08.97 



10/19111.97 

I 

O-87/97 

Since bench is not avulal&, list the 
c esd on 19.11.97 for direction

U-4 

 

(V.K.Srivestava 
Deputy Re9istiar 

H 	
- 

f' 	\: 
On the request by Shri J.N.Pandey,1 thlearned 

SSC for the respondents four weeks further time is 
allowed for filing adciitional W/s. RejoiicW, if any, 
may be fild within two weeks thereafter.., 

List on 29,01.1998 fot direction. I 	-. 

sgj 	 (R.K,) 	 (.N.Mehrotra) 
Merab€ r (A) 	 V ice -cha irma n 

11/29,01.98 	 W/s has been filect by the official respondents. 
The applicant is allowed three weeks time. to file 
rej o ma e r. 

List on 07.04,i998 for airection. 

(v,N.Mehrotra) 
vicn.urn. 

12./ 7.4.98. 	None for the applicant. U/S ha been file 
1. 
d by the 

official respondentsbut rejoinder has not been filed. 

Three weeks further time is allowed for filing reioindsr. 

List it on 6.7.98 for direction. 

/cBs/ 	 (U.N. 1ehrotra) 

Vice-chairman 

13/6.7 .98 	 Rejoinder not filed. Four weeks • further 

time is allowed to file the same. List for direction 

on 8th September, 1998. 

: 	•:' 

L.R.K. Prasad ) 	 ( V.N.Mehrotra ) / 
SKS 	Member (A) 	 Vlce-Cha2.rman 

- E~ 
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24/10.3,2000 	Sh.' S.K.Sinha, counsel for the applicant. 
NGne for the respondents. 

.List it for hearing on 24,4.2000 

AK.J 	(ii. ) 	 (L.R.K.PRAsAD) 
MEMBER(J) ( 	 MEMBER(A) 

25/24,4,2000 None for the parties. 

l4st it for hearing on 5,7.2000

110  
A. 	 I 

AKJ 	(L 	kNGL NA) 	 ( .j  i) 

	

i'ENB R (A) 	 NEMBLR J) 

5.7.2000. 

On the requet made on behalf of Shri R.S. Prasad, 

the counsel for the applicant, list it on 21 .3.2000 for 
hearing. 	II  

k/CBS/ 	(L.R.K. IRASAD) 	 (S. NARAVAN) 
11EM6R(A) 	 VICE—CHAIRNAN 

27./ 21.8.2000. 

None appears on either side. List it on 

24.8.2000 for hearing. In case nobody turns up on 

behalf of the applicant even on next date, it will 

be dismissed for default. 

II 

/CBS/ . 	(L.R.K. PRAS 	 (S. NARIWAN) 

	

MENBER (A) 	 VICE—CHAIRrIAN 
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28 

 

24.8.2000 	...: ' 

~Cmi . 	 . . List .•on'. :1.2.10.2000 for hearing. 

(L.R.K.Pasad- 	(S.Narayan) 
M) 	S 

29/12 .10.2 000 The learned counsel f or the applicant 

seks permission to withdraw the application.' 

As prayed for the CA is disposed of as 

withdrawn. 
1 1 \ 

nglan )/M(A) 	( L. Jha 

:' 	 ••• 	 ': 	 : 


